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MR, N. PRUSTYt  3M 

This application has been filed by the eastern Railway 

authoritie s for extension of tine by six months to imement 

the order dated 25,09,2000 along with an application for 

C ofldonotion of delay. The Ho& ble High "Court of Calcutta 

by its order dated 03.05.2002 has been pleased to extend 

the period for compliare of the order dated 25.09.2000, 

regarding absorption of the applicants in the establishz'nt 

of thermit welding gang in Sealdah Divisionby 03 months. 

The extended period was to start from the date of comrnuni... 

cation of the Hon'ble High Courth order j,e, 02.07.2002 

and as s.Ch end by 01.10.2002. Keeping in view of the 

above tact that the time prayed/sought to be extended in 

this application was fi,d by the Hon'ble High Court, 
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this Tribunal cannot extend the said time period, In 

our consictered view, in case the appiicant/as'rn 

Railway wants extension of the time for compliance a 

per the Hon' ble High Court' s order, then they shall 

have to approach the H0n' ble High Court for such 

extension of time, 

2. 	In view of the above, we are not in a position to 

entertain the praier macie in both the M.A. 115 of )03 

and .M,A. 116 of 2003 i.e for extension of tinE and 

condonation of delay, hccordinglyboth the M.A. 's 

are dismissed. No order as to Costs, 
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